277 Industrial Credit and
Incestment Corporation
of Indig Ltd,

[Shri C. D. Deshmukh]

month under the Indian Companies Act
with its headquarters in Buombay.

It has an authorised share capital of
Rs. 25 crores and a subscribed capital
cf rupees five crores. Of the subscrib-
ed capital, Rs. 3} crores have been rais-
ed in India, rupees one crore in the
United Kingdom and Rs. 50 lakhs in
ithe United States of America.

The Government of India will make
an advance to the Corporation of Rs. 73
crores which was voted by Parliament
last September. The advance will be
free of interest and will be repayable
in 15 equal instalments beginning after
the lapse of 15 years. The money for
this advance will be found from
counterpart funds derived from the
proceeds of the sale of steel supplied
by the Foreign Operations Administra-
tion of the United States under the
Irdo-American Technical Co-operation
Agreement.

The International Bank for Recon-
struction and Development has autho-
rised a loan to this Corporation of the
equivalent in foreign currencies of 10
miMion dollars, This loan will, as is
eustomary with all loans from this
bank, be guaranteed by Government
The lvan and guarantee agreements
will be laid on the Table of the House
when they are signed next month.

The management of this Corporation
is in the hands of a Board of eleven
Directors. Of these, seven Directors
represent the Indian shareholders, two
the British and one the American, while
the eleventh director is nominated by
Government.

The purpose of the Corporation is to
assist industrial enterprises within the
private sector of industry in India
through the provision of finance in the
form of both loans and equity partici-
pations or through sponsoring and
underwriting new issues of shares. It
will also help by furnishing managerial
technical and administrative advice and

‘’services to Indian industry.
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Government have entered into a1
agreement with the Corporation of
which I place a copy on the Table of
the House [See appendix II, annexure
No. 25.] Apart from the provisions
dealing with the making and repay-
ment of the advance of Rs. 73 crores
which I mentioned earlier, the main
provisions of the agreement are as
follows: .

(1) Government has the right (o
apply for the liquidation of the Cor-
poration if the Corporation defaults
in its repayment obligations, or if
the capital of the Corporation is im-
paired beyond a certain limit.

(2) Government is given the right
to appoint a director so long as any
part of the Government's advance
remains outstanding.

(3) The Corporation undertakes to
prevent any one group of affiliated
persons or companies from acquiring
control of the Corporation, the object
being to assure that the cbjective of
the Corporation continues to remain
that of natioral development rathar
than individual profit.

Copies of the memorandum of asso-
ciation and articles of association and
the prospectus of the Corporation will
be found in the Library of the House.
and I refer such hon. Members as would
care for more details to those publica-
tions.

BUSINESS OF THE HOUSE

ArLLocATION OF TiME ORDER

Mr. Speaker: I have to inform the
Housc that the Business Advisory Com-
mittee met on the 22nd and 23rd
February, 1955 and agreed to the allo-
cation of time in regard to Government
legislative and other business as men-
tioned below;
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Fime allacated
12 hours |including time
taken on 2 - -55).

1. Motion of Tharks on the President’s Addrcss

2. University Grants Commission Bill (Motion for.

referer.ce to Joint Committee) 6 hours (inclading time

taken on 22-2-55)

3-  Drugs {Amendment) Bill 1} hous.
4. De..tists (Amendment; Bill 14 hours.
5. Imports and exports (Control) Amendment Bill s hours.
6. Esses tial Commodities Bill 1 hour.
7- Railway Stores (Unlawful Possession) Bill 2 hours.
8  Untouchatility (Offences) Bill 8 Lours.
9. Co stitution {Fourth Amcndment) Bill (Motion
for refere:.ce to Joint Committee) v 10 hours
10. Rcsolutions re: four Notificatio® s for the enhance-
ment or levy of export duty on groundnuts, ta.
gr undi ut oil cakes, de-diled groundnut meal
and deco ti.ated cotto:: sced - il cake etc. 2 hours.

The Committee suggested that in
view of the volume of business before
the House, the House might sit on al-
ternate Saturdays falling in the months
of March and April, 1955, and that the
session might be extended by a week,
if necessary.

I shall now ask the Minister of Par-
liamentary Affairs to move a formal
motion for approval of this report by
the House.

The Miniiter of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees with the
allocation of time proposed Ly the
Business Advisory Committee in
regard to the Government Legsla-
tive and other Business as announc-
ed by the Speaker today.”

- Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): There
is one point for clarification,

Shri Satya Narayan Sinha: With your
permission. I would like to make a
small statement involving a liitle
change in the programme of business
for tomorrow. - I propose for your con-
sideration that in order to enable some
more Members to participate in the de-
bate, instead of 12 hours, 12} hours
may be allotted for the discussion.
(Interruptions),

Mr. Speaker: Order, order. It is not
a proper procedure to carry on discus-
sion.

Shri Satya Narayan Sinha: A conces-
sion has been made already of two
hours on the Motion of Thanks. If
that is accepted, I further suggest that
subject to the Prime Minister’s reply,
which may begin at 4 p.M., the debate
may close at 1-30 p.M. tomorrow. This
will enable Private Members business
being transacted between 1-30. and
4 M.

Mr. Speaker: What was the poigt

Shri Velayudhan: On the las
the last Session we had discut

missioner for 1953 and that was not
completed, and it was defiritely stated
at that time by the hon. Deputy-Speaker
that it would be taken up in this Ses-
sion at an early daie. It was the re-
port for1953 and now we are in 1955.
Are we mot taking up the uncompleted
discussion during this Session?

Shri Salya Narayan Sinha: As socn
as the financial business is over. we
shall certainly take it up. Our commit-
ment is there. The hon. “dember may
not be impatient.

Mr. Speaker: So, let
arguments now.
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Mr. Speaker: Order. order.

Now, let me put the motion to the
vote of the House, with the modification
suggested by thc hon. Minister.

Shri T. N. Singh (Banaras Disti—
East): Some of us were under the im-
pression that one day would be allotied
for the discussion of the Report of {he
Press Commissioni. But we find no
mention of it in this Allocation of Time
Order.

Mr. Speaker: The hon. Member will
see that in the Budget Sessicn, the
main business will be the financial
business, and such time as may be left
over may be devoted to other business,
according to priorities settled. This is
not a final settlement of a!l the legis-
lative and other business which Gov-
ernment are bringing before the
House.

Shri Satya Narayan Sinha: It is not
an exhaustive list.

Mr. Speaker: This is not the final
list. The point 1s that it all depends
on when the Members wish to have
the Session closed. They cannot have
it both ways, close the Sessinon carly
and yet have all these kinds of things.
The Business Advisory Committee
will, in due course of time, consicer
all these points.

Shri N. M. Lingam (Coimbalore): I
suggest that we sit longer hours, if
necessary. and avoid the need to ex-
tend the session.

the President

Several Hon. Members; No.

Mr. Speaker: That was considered
very fully by the Business Advisory
Committee. And I may state that the
present proposal to sit on alternate
Saturdays is a compromise preposal.
As between sitting on all Saturdays,
and sitting on no Saturdays, sitting on
alternate Saturdays has come.

Shri Satya Narayan Sinha: He is
suggesting sitting for longer hours

Mr. Speaker: Longer hours? I do not
think it is possible. That is for the
Business Advisory Committee to con-
sider.

Now, let me put the motion
amended to the vote of the Hous:

The question is:

“That this House agrees with the
allocation of time proposed by the
Business Advisory Commif‘ee -
regard to Government Legislative
and other Business as announced
by the Speaker today. as amend-

ed.”
The motion was adopted

Mr. Speaker: So this becomes the
Allocation of Time Order of the House.

MOTION ON ADDRESS BY THE
PRESIDENT—contd.

Mr. Speaker: The House will now
resume  further discussion on the
motion of thanks on the Piesident's
Address, moved on the 23rd February,
1955.

As the House is aware, 12 hours—
now 124 hours—have been allotted by
the Business Advisory Committee for
the discussion on the motion of thanks.
Out of these. 4 hours and 57 minutes
were taken up yesterday, =nd 7 hours
and 33 minutes yet remain. This would
mean that the debate will continue
the whole day to-day and for about
2} hours tomorrow.





